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असाधारण  

EXTRAORDINARY 

भाग II—खण् ड 3—उप-खण् ड (ii)  

PART II—Section 3—Sub-section (ii) 

प्राजधकार स ेप्रकाजित 

PUBLISHED BY AUTHORITY 

आवासन और िहरी कार्य मतं्रालर् 

(सपंदा जनदेिालर्) 

अजधसचूना 

नई ददल्ली, 24 िून, 2026 

 का.आ. 3379(अ).— केन्द्रीर् सरकार, िन जवश् वास (उपबंधों का संिोधन) अजधजनर्म, 2026 (2026 का 8) की 

धारा 1 की उपधारा (2) द्वारा प्रदत् त िजिर्ों का प्रर्ोग करते हुए,1 िुलाई, 2026 को उस तारीख के रूप में जनर्त करती ह ै

जिसको, स्ट् थावर संम् पजि अजधग्रहण और अियन अजधजनर्म, 1952 (1952 का 30) से संबंजधत उक् त अजधजनर्म की अनुसूची 

के क्रम सं. 15 के उपबंध, प्रवृत् त होंगे।  

 

 [फा. सं . ओ-16016/2/2024-पॉजलसी 1-डीओई-डीआईआरईएसटी] 

रजव कुमार अरोरा, संर्ुक् त सजचव 
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MINISTRY OF HOUSING AND URBAN AFFAIRS 

(Directorate of Estates) 

NOTIFICATION  

New Delhi, the 24th June, 2026 

 S.O. 3379(E).— In exercise of the powers conferred by sub-section (2) of section 1 of the Jan Vishwas 

(Amendment of Provisions) Act, 2026 (8 of 2026), the Central Government hereby appoints the 1st July, 2026 

as the date on which the provisions at serial number 36 in the Schedule  to the said Act, relating to the Public 

Premises (Eviction of  Unauthorised Occupants) Act, 1971 (40 of 1971), shall come into force. 
  

 

 

   [F. No. O-16016/2/2024-Policy I-DoE-direst] 

RAVI KUMAR ARORA, Jt. Secy. 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

Uploaded by Dte. of Printing at Government of India Press, Ring Road, Mayapuri, New Delhi-110064 

and Published by the Controller of Publications, Delhi-110054. 


		2026-06-24T21:03:38+0530
	SARVESH KUMAR SRIVASTAVA




